335 Matters under
Rule 377

[Shri Tulsidas Dasappa] 38

the officers’ movement, it is unfortunate §
the Managements of Public Sector Under-

i refuse to face the reality and try
to diffuse the situation,

In this regard, my letters to the Chair-
men, H.A.L,I.T.I., and B.E.M.L. to help
restore the deteriorating morale of the
Supervisory and Managerial personnel
has not had the desired effect with the
uec&tlion of an explanatory letter from
the Chairman, H.A.L,

This callous attitude on the part of
these Managements that they can treat
a letter of a Member of Parliament so
lightly as to not even acknowledge asto-
nishes me.

L]

I have, therefore, chosen to voice my
concern and rejuest the Government to
intervene before the situation threatens
to go out ofcontrol.

(iv) NEED FOR AUGMENTING PRODUCTION
OF RESIN

SHRI K. T. KOSALRAM (Tiruchen-
dur) : Mr., Deputy Speaker, Sir, with
your permission I want to raise a matter
of urgent public importance under Rule
377-

Need for augmenting production of
resin, an important raw  material for
plastic (PVC) pipes.  Plastics  and
Resins & Co. Ltd.,of Arumuganeri (Tamile
nadu) who are licensed to produce this
material ‘resin’ which is the raw material
for PVC pipes, have been declaring
lay -offs for periods ranging from 7 months
to 3 months as and when it suited them-—
even in 1978 they have declared lay cff
for three months with the result there is a
critical shortage of resin and the production
of PVC pipes has slackened. ere ap-

to have been some imports of this
material, but that is not sufficient. The
unit which has been licensed and is located
in Arumuganeri in Tirunelveli district
employs more than 1,000 workers and
it seems that since the owners are not able
to make profits as they did in previous
years, they have chosen to lay off the
workers, It is very ecssential that this
unit must go into production immediately
and whatever decisions are needed to be
taken, they should be taken. One such
step would be to ask for the merger of
this unit with Dharangdhara Chemicals,
Arumuganeri both of whom are inter-
connected companies, Another would be
for the Government to take over this unit
as a sick unit. I have written to the con-
cerned Minister, so far no action has been
taken. This is one of the important raw
material for most of the small scale
industries. For want of this raw material
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most of the small scale industries are
only working one weeck in a month,

15.07 hrs,

KHADI AND VILLAGE INDUSTRIES
(C]Pz\'IMISSION (AMENDMENT) BILL—
ntd.

MR. DEPUTY SPEAKER : Now,
we take up the Bill further to amend the
Khadi and Village Industries Commission
Act, 1956. Shri Kadam. He is absent.
Shri George Fernandes in deference to the
wishes of the House wants to move a
motion.

THE MINISTER OF INDUS-
TRY (SHRI GEORGE FERNANDES):
Sir, I move : ‘““That the Bill....”

SHRI HARI VISHNU KAMATH
(Hoshangabad) :Sir, I rise on a point of order
under Rule 376 read with Rule 75 and Rule
845. I am glad the Minister is having second
thought. Perhaps it would have been
better if he had not brought the Bill before
the House. The House may turn a blind
eye and a deaf ear to occasional by-

ing, if not violation, of the rules. But
1t is not good if it is done too often. Now,
Sir, the Minister is moving an amendment
to his own motion which he made a few
days ago and in this respect I want to draw
your attention to Rule 75, sub-rule (2)
and section (a) which says :

“(a) if the member in charge moves
that the Bill be taken into consideration
any member may move as an amend-
ment that the Bill be referred to a Select
Committee of the House, or a Joint
Committee of the House....."

SHRI JAGANNATH RAO : Sir,
Rule 76 says that the member in charge
can move an amendment.

SHRI HARI VISHNU KAMATH :
Now, Sir, I come to Rule g45. It says:
Notice of an amendment to a motion shall
be given one day before the day on which
the motion is to be considered. The
amendment to this motion should have
been given one day before that motion was
considered.  So, unless this rule is sus-
pended by the House, the House cannot
proceed with this particular amendment.

MR. DEPUTY SPEAKER : We
have had several instance and several
precedents in this House where without
suspending the rules we have had amendments
to the motion and referred these bills to the
Joint Committees in deference to the
unanimous wish of the House. And
in deference to the wish of the House
the Speaker has permitted the amendment
to be moved without suspension of the
Rules. This has happened in five instances,
namely, Extradition Bill, 1961; the Judges
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Enquiry Bill, 1964, National Library Bill,

1962, etc. We have all these precedents.
erefore, 1 think the amendment can be

rmoved. The Rule is also very clear.

SHRI HARI VISHNU KAMATH :
Sir, two wrongs, three wrongs or four
wrongs do not make a right. If you sus-
pend the Rule, I have no objection.

(Gandhinagar) . Mr. Depuey” Spesker,
Gandhi ) ¢ r. Deputy Speaker,
Sir, you have just now said that there
are past precedents. We have just
to accept them as valid.  But, Sir, my
point is different. There is no mention in
the notice about the reasons for sending
the Bill to the Joint Select Committee.
Secondly, if you go into the record of the
speeches made so far on this motion you
will find that most of the speakers wanted
that the Bill be thrown out. It was not
that the House wanted it to be referred to
the Select Committee. The House wanted it
to be discarded. Only one or two wanted it
to be sent to the Select ~Committee. - So,
where is the question of doing it in response
to the wishes of the House ? The House
never said it should be sent to the Select
Committee. The House wanted it to be
discarded. Now, because of the stiff
opposition, and also universal opposition,
‘Government have found out a via media
to hang on for a little more time. Itis
not a good precedent.

SHRI D. N. TIWARY : I think,
Mr. Mavalankar, has missed the point.
The House did not want to throw out
the whole Bill. It wanted one clause
to be taken out of the Bill.

PROF. P. G. MAVALANKAR :
Then nothing remains in the Bill.

SHRI D. N. TIWARY : Ifit is
considered essential to consider it further
and refer it to the  Joint Select Committee
what is the harm ?

SHRI VAYALAR RAVI : Sir, Rule
845 is very clear :

“Notice of an amendment to a motion,
shall be given one day before the day
on which the motion is to be considered,
unless the Speaker allows the amend-
ment to be moved without such notice.”

The Speaker has already allowed and
the Rule is very clear.

MR. DEPUTY-SPEAKER : It is
allowed. Let Mr. George Fernandes move
the amendment to his motion.
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THE MINISTER OF INDI
(SHRI GEORGE FE RNANDES)UfTRYI
beg to move :—

“That the Bill further to amend the
Khadi and Village Industries Commission
Act, 1956, be referred to a Joint Com-
mittee  of the Houses consisting of 30
members. 20 from this House, namely :—

(1) Dr. H. Austin

(2) Shrimati Kamala Bahuguna
(3) Shri Dinen Bhattacharyya
(4) Shri V. Dhandayuthapani
(5) Shri K. T. Kosalram

(6) Shri Hari Shankar Mahale
(7) Kumari Abha Maiti

(8) Shri Rama Chandra Mallick
(9) Shri F. H. Mohsin

(10) Shri M. N. Govindan Nair
(11) Shri Narendra P. Nathwani
(12) Dr. Sushila Nayar

(13) Dr. P. V. Periasamy

(14) Dr. Ramji Singh

(15) Shri K. S. Ramaswamy

(16) Shri Sidrameshwar Swami
(17) Shri Brij Bhushan Tiwari
(18) Shri V. Tulsiram
(19) Shri Sharad Yadav
(20) Shri George Fernandes

and 10 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum shall
be one-third of the total number of members
of the Joint Committee ;

that the Committee shall make a re-
port to this House by the first day of the
next session ;

that in other respects the Rules of
Procedure of this House relating to Parlia-
mentary Committees shall apply with such
variations and  modifications as the
Speaker may make; and

that this House do recommend to
Rajya  Sabha that Rajya Sabba do
join the said Joint ittee and com-
municate to this House the names of 10
members to be appointed by Rajya Sabha
to the Joint Committee.” (18)
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Another point is bow is the man-
made fibre made ? I think big machi-
neries are involved in making that.  All
these are very cmential. The Bill should
have been cither sént for eliciting public
opinion or _ should have been with-
drawn; or beforc sending the Billto the
_{oim Committee, I would like that at
east the Prime Minister should apprise us
because he is considered to be an eminent
Gandhian. There are also other Members
here in this House, Dr. Sushila Nayar and
others and these hon. Members have
opposed it. Had I learnt something from
Morarjibhai as to what his opinion is
regarding this man-made fibre, I would
have been satisfied and I would have
thought that I have still to learn something.

The main thing in this Bill is only the
introduction of man-made fibre and to get
khadi prepared from man-made fibre.
There is nothing except that. I think the
hon. Minister after taking into considera-
tion all these things, respecting the con-
sensus of this House, the views expressed
in this House, would have done better if
he had withdrawn this Bill, outright or at
least sent it for eliciting public opinion.
Therefore, I am not satisfied and I oppose
it.

MR. DEPUTY-SPEAKER: We have
exhausted already ecven the extended
time. Originally it was 2 hours; then it
was extended to 4 hours. Even that has
been exhausted.

SHRI T. A. PAI (Udipi): Please give
me two minutes. The amendment béing
brought to the Act is mainly for extending
the definition of ‘khadi’. All the objections
have rightly centred round including
man-made fibre into khadi. Some hon.
friends have s ted, let us refer it to
Gandhians. I not think. Gandhgi
has given the authority even to his closest
followers to interpret what khadi is. It
looks absurd. y do you want to have
a kadhi definition at all if it could include
anything made by hand at one stage or
the other? If the Select Committee is
to be constituted only to include man-
made fibre into khadi, I do not know
what the Select Committee can do about
it. You can even introduce it as a
separate cottage industry even under the
Khadi Commission. We would have no
objection. But don’t dilute the coricept
of khadi. I request the minister not to
regard it as a matter of prestige and
continue the old definition.

SHRI NARENDRA P. NATHWANI
(Junagadh) : Sir, I do not want to be a
memaber of the Select Committee, parti-
cularly in view of the allegations being
made that the Select Committee is being
managed in such' a manner as to put
through the measure. Kindly dllow me
five minutes to explain my position.
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It has been claimed here, a great con-
troversy has been 1aised here and very
gmruioned pleas are being made that to
include man-made fibre in khadi
definition is sacrilegious, bles phemous
and amounts to kiHing the soul
of Gandhiji. I understand the depth of
feelings in them, particularly some old
workers like Maniben of Sushilaben. I
do not claim to have drunk deep at the
fountain source by way of association
with Gandhiji, by staying with him,
My friend, Shri Mavalankar raised
the question whether Gandhiji would have
tolerated this kind of dilution. With
great respect, I submit that it is not pro-
per to raise such a cK.:estion. Please bear
in mind Gandbhiji’s philosophy and general
approach. His mind was not a fossilised
mind so far as socio-economic problems
are concerned. He used to keep an cpen
mind and in the light of experience gained
and the developments that were taking
place, he would modify his views, Of
course, he would never compromise with,
he would not sacrifice moral principles.
I do not say definitely that Gandhiji
would have accepted this thing, but it is
also equally wrong to say that he would
have opposed it.

Let us see what are the realities. Let us
examine with legal objectivity the situation
that has developed today. What do we
find today? So far as imported foreign
raw materials are concerned, I asked a
question to Sushilaben and she said that
foreign kapas is imported and utilised in
preparing khadi due to lack of indigenous
kapas. Today that is the position. (In-
terruptions).  Let us come tp wool and
wool tops. I did not find a single member
on this side or that side in winter who
did not wear woollen khadi prepared
from Australian woollen Merino tops.
(Interruptions) Let me say this thing, and
1 want to be brief. This is what Gandbhiji
said about self-sufficiency, about machine
and abnut employment.

As regards the machine, he said:

“I entertain no fads in this regard.
All that I desire is that every citizen
of India who is willing to work, should
be provided with employment
to earn his livelihood. If electricity
for even atomic energy could
be used without ousting human
labour and creating unemployment,
I vﬁill not raise my little finger against
it.

Acharya Vinoba Bhave said:

*“If full eniployment could be provided
to all citizens through large-scale
industrialisation, I would burn my
wooden charkha and cook the day’s
meal without shedding a single tear,”.
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Lastly, about self-sufficiency, Gandhiji
explained that his concept of sclf-sufficiency
was not very rigid; in the case of some
commodities, the region may be a group of
villages, a taluk, a district or even a
province,

Now, I will explain about foreign
imported material.

MR. DEPUTY-SPEAKER: Mr.
Nathwani, I warned you even at the very
outset that at 3.30 we take up non-official
business. It is past 3.30 now. You can
continue later. Please take your seat.

SHRI NARENDRA P. NATHWANI:
‘Please give two or three minutes.

MR. DEPUTY-SPEAKER: There is
mo question of two or three minutes.
I am very sorry. You can only speak the
next day, but not today. 3.30 p.m. is the
time for non-official business and that is
the end of it. Please take your secat.
That is why I told you in advance,
Please continue the next day. Heavens
are not going to fall.

SHRI NARENDRA P. NATHWANI:
Yes, I will continue,

25.32 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS—Contd.

NINETEENTH REPORT

SHRI VINODBHAI B. SHETH
amnagar) : Sir, I beg to move the
otlowing:

“That this House do agree with the
Nineteenth Report of the Committee
on Private embers’ Bills and
Resolutions presented to the House
on the 1oth May, 1978.”

MR. DEPUTY-SPEAKER: The
«question is:

“That this House do agree with the
Nineteenth Report of the Committee
on Private Members’ Bills and Re-
solutions presented to the House on
the 10th May, 1978.”

The motion was adopted.

————

RESOLUTION RE. ABOLITION OF
LEGISLATIVE COUNCILS—Contd.

MR. DEPUTY-SPEAKER : Now,
we move on to further discussion of the
following Resolution moved by Shri
Rugji Suman on the 28th April,
1978:—

“This House is of the opinion that the
Upper Houses (Legislative Councils)
in the States have not served any
useful purpose and in the process
of legislation they arc proving to be
cumbersome and avoidably expensive
and, therefore, the Constitution
should be suitably amended to abolish
them as soon as possible.”

SHRI JYOTIRMOY BOSU: Sir,
I am on a point of order.

MR. DEPUTY-SPEAKER: The point
of order will arise after one hour and
36 minutes.

SHRI JYOTIRMOY BOSU: I
want to give you a proper notice.

MR. DEPUTY-SPEAKER: Yes,
1 got the notice. Now, Mr. Ram Sewak
Hazari may continue,
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